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In the Jharkhand High Court

Case No : Cr. M.P. No. 3185 of 2013

Anil Gupta APPELLANT

Vs

State of Jharkhand RESPONDENT

Date of Decision : 06-05-2014

Acts Referred:
Dowry Prohibition Act, 1961 — Section 3, 4
Penal Code, 1860 (IPC) — Section 498A

Citation : (2014) 3 JLJR 130

Hon'ble Judges : Rakesh Ranjan Prasad, J

Bench : Single Bench

Advocate : D.K. Dubey, Advocate for the Appellant; A.K. Mahato, Advocate for 
the Respondent

Judgement

Rakesh Ranjan Prasad, J.—This application has been filed for quashing of the
entire criminal proceeding of Sidgora P.S. Case No. 72 of 2012 including the
order dated 15.5.2013 whereby and whereunder cognizance of the offence
punishable under Section 498-A of the Indian Penal Code and also under Section
3/ 4 of the Dowry Prohibition Act has been taken against the petitioners on the
ground that matrimonial dispute has been resolved and thereby the parties have
entered into a compromise and a joint compromise petition has been filed. It
appears that a case was lodged by the opposite party No. 2 alleging therein that
she was subjected to torture on account of non-fulfillment of demand of dowry
and the said case was registered as Sidgora P.S. Case No. 72 of 2012. After
investigation when charge-sheet was submitted, the court took cognizance of the
offences as aforesaid, vide order dated 15.5.2013 which order now is being
sought to be quashed on the ground that matrimonial dispute has been resolved.

2. In the event, when matrimonial dispute has been resolved which fact has been
admitted by the opposite party No. 2 also, no useful purpose would be served by
allowing the petitioners to face rigour of the trial, in view of the decision
rendered in a case of B.S. Joshi and Others Vs. State of Haryana and Another,
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and also in a case of Shiji @ Pappu and Others Vs. Radhika and Another, .

3. Accordingly, entire criminal proceeding of Sidgora P.S. Case No. 72 of 2012
including the order dated 15.5.2013 taking cognizance is hereby quashed so far
the petitioners are concerned. In the result, this application stands allowed.
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